[23 August, 2006] RAJYA SABHA

12.00 Noon
PAPERS LAID ON THE TABLE

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI CHANDRA SEKHAR SAHU): Sir, on behalf of
...{Interruptions) ...
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AT Ffth R lay HR BT & ? ...(QUM)...Sir, the House should know where is the
Minister ..(Intenvptions).. The House should be informed. ..(Interruptions)..

SHRI N. JOTHI (Tamil Nadu): The House should be informed.
..(Intenuptions).. It is not a personal matter. ..(Interruptions)..

ft ST A (AERTE)  : TR, T8 B PR ol & ?
ot w0, 3% TS : HAl Heled FEl § 2
sft gAY : gE U H IS £
it |HTafRY : I IR A ARG, A9 1 g 9 Al T8 off ©, safoy # UwR
o B DI AFANT TET G | 87 . TR R DI S8 AT DI YUR of DR DI AT ol
<1fEg off, <ifdhe 31a = SrgAfy &l <t 1 3179 AR of o 41 H alloow HR G |
. Notification of the Ministry of Home Affairs

Il Report (2004-05) of the National Human Rights Commission,
New Delhi and related paper

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI SHRIPRAKASH JAISWAL): Sir, | lay on the Table

I (i) A copy (in English and Hindi) of the Ministry of Home Affairs Notification
G.S.R. 417 (E) dated the 12" May, 2006, publishing the Citizenship
(Amendment) Rules, 2006. under sub-section (4) of section 18 of the
Citizenship Act, 1955. [Placed in Library. See No. L.T.

4530/06]

(i) A copy cn English and Hindi) of the Ministry of Home Affairs Notification
S.0. 365 (E) dated the 20" March, 2006, appointing the Deputy Central
Intelligence Officer, Officer in-Charge of Immigration Check Post,
Munabao as the "Civil Authority" for the immigration
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